
 
  

 
 

 
   

 
 
 

 

   

        

        

           

  

      

          

   

 

 

     

 

 

 

 

 

 

 

 

 

CRP No. 20 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

On the request of learned counsel for the parties, list this 

Civil Revision Petition with CRP. No. 56/2013 and CRP. 59/2013 

on 19-9-2014. It would be open for them to settle the family 

dispute if they so decide. 

Learned counsel for the parties also state that the parties 

who are present in Court, want to remain present along with their 

counsel for settlement of dispute in the Court. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



  
   

 
 

 
   

 
 
 

 

   

          

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

MC[WP(C)] No. 69 of 2014 
In WP(C) No. 89 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

In view of the order of the date passed in WP(C) No. 

89/2014, this Misc. Case also stands disposed of. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



  
   

 
 

 
   

 
 
 

 

   

          

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

MC[WP(C)] No. 75 of 2014 
In WP(C) No. 96 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

In view of the order of the date passed in WP(C) No. 

96/2014, this Misc. Case also stands disposed of. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



  
   

 
 

 
   

 
 
 

 

   

          

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

MC[WP(C)] No. 76 of 2014 
In WP(C) No. 97 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

In view of the order of the date passed in WP(C) No. 

97/2014, this Misc. Case also stands disposed of. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



  
   

 
 

 
   

 
 
 

 

   

          

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

MC[WP(C)] No. 77 of 2014 
In WP(C) No. 95 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

In view of the order of the date passed in WP(C) No. 

95/2014, this Misc. Case also stands disposed of. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



  
   

 
 

 
   

 
 
 

 

   

          

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

MC[WP(C)] No. 78 of 2014 
In WP(C) No. 99 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

In view of the order of the date passed in WP(C) No. 

99/2014, this Misc. Case also stands disposed of. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



  
  

 
 

 
   

 
 
 

 

   

          

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

MC[WP(C)] No. 81 of 2014 
In WP(C) No. 101 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

In view of the order of the date passed in WP(C) No. 

101/2014, this Misc. Case also stands disposed of. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



  
  

 
 

 
   

 
 
 

 

   

          

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

MC[WP(C)] No. 83 of 2014 
In WP(C) No. 102 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

In view of the order of the date passed in WP(C) No. 

102/2014, this Misc. Case also stands disposed of. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



  
  

 
 

 
   

 
 
 

 

   

          

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

MC[WP(C)] No. 84 of 2014 
In WP(C) No. 105 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

In view of the order of the date passed in WP(C) No. 

105/2014, this Misc. Case also stands disposed of. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



  
  

 
 

 
   

 
 
 

 

   

          

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

MC[WP(C)] No. 85 of 2014 
In WP(C) No. 104 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

In view of the order of the date passed in WP(C) No. 

104/2014, this Misc. Case also stands disposed of. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



  
  

 
 

 
   

 
 
 

 

   

          

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

MC[WP(C)] No. 86 of 2014 
In WP(C) No. 107 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

In view of the order of the date passed in WP(C) No. 

107/2014, this Misc. Case also stands disposed of. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



  
  

 
 

 
   

 
 
 

 

   

          

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

MC[WP(C)] No. 87 of 2014 
In WP(C) No. 106 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

In view of the order of the date passed in WP(C) No. 

106/2014, this Misc. Case also stands disposed of. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



  
   

 
 

 
   

 
 
 

 

   

          

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

MC[WP(C)] No. 70 of 2014 
In WP(C) No. 90 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

In view of the order of the date passed in WP(C) No. 

90/2014, this Misc. Case also stands disposed of. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



  
   

 
 

 
   

 
 
 

 

   

          

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

MC[WP(C)] No. 71 of 2014 
In WP(C) No. 91 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

In view of the order of the date passed in WP(C) No. 

91/2014, this Misc. Case also stands disposed of. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



  
   

 
 

 
   

 
 
 

 

   

          

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

MC[WP(C)] No. 72 of 2014 
In WP(C) No. 92 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

In view of the order of the date passed in WP(C) No. 

92/2014, this Misc. Case also stands disposed of. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



  
   

 
 

 
   

 
 
 

 

   

          

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

MC[WP(C)] No. 73 of 2014 
In WP(C) No. 93 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

In view of the order of the date passed in WP(C) No. 

93/2014, this Misc. Case also stands disposed of. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



  
   

 
 

 
   

 
 
 

 

   

          

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

MC[WP(C)] No. 74 of 2014 
In WP(C) No. 94 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

In view of the order of the date passed in WP(C) No. 

94/2014, this Misc. Case also stands disposed of. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



  
   

 
 

 
   

 
 
 

 

   

          

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

MC[WP(C)] No. 79 of 2014 
In WP(C) No. 98 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

In view of the order of the date passed in WP(C) No. 

98/2014, this Misc. Case also stands disposed of. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



  
  

 
 

 
   

 
 
 

 

   

          

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

MC[WP(C)] No. 80 of 2014 
In WP(C) No. 100 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

In view of the order of the date passed in WP(C) No. 

100/2014, this Misc. Case also stands disposed of. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



  
  

 
 

 
   

 
 
 

 

   

          

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

MC[WP(C)] No. 82 of 2014 
In WP(C) No. 103 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

In view of the order of the date passed in WP(C) No. 

103/2014, this Misc. Case also stands disposed of. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



  
  

 
 

 
   

 
 
 

 

   

          

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

MC[WP(C)] No. 88 of 2014 
In WP(C) No. 109 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

In view of the order of the date passed in WP(C) No. 

109/2014, this Misc. Case also stands disposed of. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
  

 
 

 
   

 
 
 

 

   

          

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

MC[WP(C)] No. 89 of 2014 
In WP(C) No. 111 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

In view of the order of the date passed in WP(C) No. 

111/2014, this Misc. Case also stands disposed of. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



  
  

 
 

 
   

 
 
 

 

   

          

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

MC[WP(C)] No. 90 of 2014 
In WP(C) No. 110 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

In view of the order of the date passed in WP(C) No. 

110/2014, this Misc. Case also stands disposed of. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



  
  

 
 

 
   

 
 
 

 

   

          

  

 

 

     

 

 

 

 

 

 

 

 

 

 

 

 

MC[WP(C)] No. 91 of 2014 
In WP(C) No. 108 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

In view of the order of the date passed in WP(C) No. 

108/2014, this Misc. Case also stands disposed of. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
    

 
 

 
   

 
 
 

 

   

    

    

  

 

 

     

 

 

 

 

 

 

 

 

 

WP(Crl) No. 12 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

Ms. S.G.Momin, learned counsel for petitioner prays for 

and is granted one weeks’ time to argue the matter. 

List thereafter on 10-9-2014. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
 

 
 
   

 
 

 

       

  

     

     

         

  

      

   

      

 

 
 

 
 

     
  

 

    
    

 

  
      

 

 

 

   

     

  

 

     

 

WP(C) No. 89 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

I have heard learned counsel for the parties. This matter is 

taken up upon mentioning. 

Mr. K.Sunar, learned counsel for the petitioner states that 

this petition is similar to WP(C) No. 59/2014 which has been 

dismissed as withdrawn with liberty to seek remedy if fresh cause 

of action arises. 

The order dated 8-8-2014 passed to that effect in WP(C) 

No. 59/2014 upon reproduction would read as: 

“WP(C) No. 59 of 2014 

08-08-2014 

Ms. Y.Shylla, Advocate, present for 
the petitioner. 

Shri K.P.Bhattacharjee, Govt. 
Advocate, present for State respondents. 

This case is taken up today on the 
mention made by learned counsel for the 
petitioner. 

Learned counsel for the petitioner 
prays for and is allowed to withdraw the 
writ petition. 

The writ petition is dismissed as 
withdrawn, with liberty to seek remedy, if 
fresh cause of action arises. 

Sd/-

CHIEF JUSTICE” 

As the learned counsel for petitioners does not want to 

press this writ petition and prays for order in terms of the above, it 

is dismissed as withdrawn with liberty in the said terms. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
  

 
 
   

 
 

 

       

  

     

     

         

  

      

   

      

 

 
 

 
 

     
  

 

    
    

 

  
      

 

 

 

   

     

  

 

     

 

WP(C) No. 90 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

I have heard learned counsel for the parties. This matter is 

taken up upon mentioning. 

Mr. K.Sunar, learned counsel for the petitioner states that 

this petition is similar to WP(C) No. 59/2014 which has been 

dismissed as withdrawn with liberty to seek remedy if fresh cause 

of action arises. 

The order dated 8-8-2014 passed to that effect in WP(C) 

No. 59/2014 upon reproduction would read as: 

“WP(C) No. 59 of 2014 

08-08-2014 

Ms. Y.Shylla, Advocate, present for 
the petitioner. 

Shri K.P.Bhattacharjee, Govt. 
Advocate, present for State respondents. 

This case is taken up today on the 
mention made by learned counsel for the 
petitioner. 

Learned counsel for the petitioner 
prays for and is allowed to withdraw the 
writ petition. 

The writ petition is dismissed as 
withdrawn, with liberty to seek remedy, if 
fresh cause of action arises. 

Sd/-

CHIEF JUSTICE” 

As the learned counsel for petitioners does not want to 

press this writ petition and prays for order in terms of the above, it 

is dismissed as withdrawn with liberty in the said terms. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
 

 
 
   

 
 

 

       

  

     

     

         

  

      

   

      

 

 
 

 
 

     
  

 

    
    

 

  
      

 

 

 

   

     

  

 

     

 

WP(C) No. 91 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

I have heard learned counsel for the parties. This matter is 

taken up upon mentioning. 

Mr. K.Sunar, learned counsel for the petitioner states that 

this petition is similar to WP(C) No. 59/2014 which has been 

dismissed as withdrawn with liberty to seek remedy if fresh cause 

of action arises. 

The order dated 8-8-2014 passed to that effect in WP(C) 

No. 59/2014 upon reproduction would read as: 

“WP(C) No. 59 of 2014 

08-08-2014 

Ms. Y.Shylla, Advocate, present for 
the petitioner. 

Shri K.P.Bhattacharjee, Govt. 
Advocate, present for State respondents. 

This case is taken up today on the 
mention made by learned counsel for the 
petitioner. 

Learned counsel for the petitioner 
prays for and is allowed to withdraw the 
writ petition. 

The writ petition is dismissed as 
withdrawn, with liberty to seek remedy, if 
fresh cause of action arises. 

Sd/-

CHIEF JUSTICE” 

As the learned counsel for petitioners does not want to 

press this writ petition and prays for order in terms of the above, it 

is dismissed as withdrawn with liberty in the said terms. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
  

 
 
   

 
 

 

       

  

    

     

         

  

      

  

      

 

 
 

 
 

     
  

 

    
    

 

  
      

 

 

 

   

     

  

 

     

 

WP(C) No. 92 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

I have heard learned counsel for the parties. This matter is 

taken up upon mentioning. 

Mr. K.Sunar, learned counsel for the petitioner states that 

this petition is similar to WP(C) No. 59/2014 which has been 

dismissed as withdrawn with liberty to seek remedy if fresh cause 

of action arises. 

The order dated 8-8-2014 passed to that effect in WP(C) 

No. 59/2014 upon reproduction would read as: 

“WP(C) No. 59 of 2014 

08-08-2014 

Ms. Y.Shylla, Advocate, present for 
the petitioner. 

Shri K.P.Bhattacharjee, Govt. 
Advocate, present for State respondents. 

This case is taken up today on the 
mention made by learned counsel for the 
petitioner. 

Learned counsel for the petitioner 
prays for and is allowed to withdraw the 
writ petition. 

The writ petition is dismissed as 
withdrawn, with liberty to seek remedy, if 
fresh cause of action arises. 

Sd/-

CHIEF JUSTICE” 

As the learned counsel for petitioners does not want to 

press this writ petition and prays for order in terms of the above, it 

is dismissed as withdrawn with liberty in the said terms. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
 

 
 
   

 
 

 

       

  

    

     

         

  

      

  

      

 

 
 

 
 

     
  

 

    
    

 

  
      

 

 

 

   

     

  

 

     

 

WP(C) No. 93 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

I have heard learned counsel for the parties. This matter is 

taken up upon mentioning. 

Mr. K.Sunar, learned counsel for the petitioner states that 

this petition is similar to WP(C) No. 59/2014 which has been 

dismissed as withdrawn with liberty to seek remedy if fresh cause 

of action arises. 

The order dated 8-8-2014 passed to that effect in WP(C) 

No. 59/2014 upon reproduction would read as: 

“WP(C) No. 59 of 2014 

08-08-2014 

Ms. Y.Shylla, Advocate, present for 
the petitioner. 

Shri K.P.Bhattacharjee, Govt. 
Advocate, present for State respondents. 

This case is taken up today on the 
mention made by learned counsel for the 
petitioner. 

Learned counsel for the petitioner 
prays for and is allowed to withdraw the 
writ petition. 

The writ petition is dismissed as 
withdrawn, with liberty to seek remedy, if 
fresh cause of action arises. 

Sd/-

CHIEF JUSTICE” 

As the learned counsel for petitioners does not want to 

press this writ petition and prays for order in terms of the above, it 

is dismissed as withdrawn with liberty in the said terms. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
 

 
 
   

 
 

 

       

  

    

     

         

  

      

  

      

 

 
 

 
 

     
  

 

    
    

 

  
      

 

 

 

   

     

  

 

     

 

WP(C) No. 94 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

I have heard learned counsel for the parties. This matter is 

taken up upon mentioning. 

Mr. K.Sunar, learned counsel for the petitioner states that 

this petition is similar to WP(C) No. 59/2014 which has been 

dismissed as withdrawn with liberty to seek remedy if fresh cause 

of action arises. 

The order dated 8-8-2014 passed to that effect in WP(C) 

No. 59/2014 upon reproduction would read as: 

“WP(C) No. 59 of 2014 

08-08-2014 

Ms. Y.Shylla, Advocate, present for 
the petitioner. 

Shri K.P.Bhattacharjee, Govt. 
Advocate, present for State respondents. 

This case is taken up today on the 
mention made by learned counsel for the 
petitioner. 

Learned counsel for the petitioner 
prays for and is allowed to withdraw the 
writ petition. 

The writ petition is dismissed as 
withdrawn, with liberty to seek remedy, if 
fresh cause of action arises. 

Sd/-

CHIEF JUSTICE” 

As the learned counsel for petitioners does not want to 

press this writ petition and prays for order in terms of the above, it 

is dismissed as withdrawn with liberty in the said terms. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
 

 
 
   

 
 

 

       

  

     

     

         

  

      

   

      

 

 
 

 
 

     
  

 

    
    

 

  
      

 

 

 

   

     

  

 

     

 

WP(C) No. 95 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

I have heard learned counsel for the parties. This matter is 

taken up upon mentioning. 

Mr. K.Sunar, learned counsel for the petitioner states that 

this petition is similar to WP(C) No. 59/2014 which has been 

dismissed as withdrawn with liberty to seek remedy if fresh cause 

of action arises. 

The order dated 8-8-2014 passed to that effect in WP(C) 

No. 59/2014 upon reproduction would read as: 

“WP(C) No. 59 of 2014 

08-08-2014 

Ms. Y.Shylla, Advocate, present for 
the petitioner. 

Shri K.P.Bhattacharjee, Govt. 
Advocate, present for State respondents. 

This case is taken up today on the 
mention made by learned counsel for the 
petitioner. 

Learned counsel for the petitioner 
prays for and is allowed to withdraw the 
writ petition. 

The writ petition is dismissed as 
withdrawn, with liberty to seek remedy, if 
fresh cause of action arises. 

Sd/-

CHIEF JUSTICE” 

As the learned counsel for petitioners does not want to 

press this writ petition and prays for order in terms of the above, it 

is dismissed as withdrawn with liberty in the said terms. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
 

 
 
   

 
 

 

       

  

     

     

         

  

      

   

      

 

 
 

 
 

     
  

 

    
    

 

  
      

 

 

 

   

     

  

 

     

 

WP(C) No. 96 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

I have heard learned counsel for the parties. This matter is 

taken up upon mentioning. 

Mr. K.Sunar, learned counsel for the petitioner states that 

this petition is similar to WP(C) No. 59/2014 which has been 

dismissed as withdrawn with liberty to seek remedy if fresh cause 

of action arises. 

The order dated 8-8-2014 passed to that effect in WP(C) 

No. 59/2014 upon reproduction would read as: 

“WP(C) No. 59 of 2014 

08-08-2014 

Ms. Y.Shylla, Advocate, present for 
the petitioner. 

Shri K.P.Bhattacharjee, Govt. 
Advocate, present for State respondents. 

This case is taken up today on the 
mention made by learned counsel for the 
petitioner. 

Learned counsel for the petitioner 
prays for and is allowed to withdraw the 
writ petition. 

The writ petition is dismissed as 
withdrawn, with liberty to seek remedy, if 
fresh cause of action arises. 

Sd/-

CHIEF JUSTICE” 

As the learned counsel for petitioners does not want to 

press this writ petition and prays for order in terms of the above, it 

is dismissed as withdrawn with liberty in the said terms. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
 

 
 
   

 
 

 

       

  

     

     

         

  

      

   

      

 

 
 

 
 

     
  

 

    
    

 

  
      

 

 

 

   

     

  

 

     

 

WP(C) No. 97 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

I have heard learned counsel for the parties. This matter is 

taken up upon mentioning. 

Mr. K.Sunar, learned counsel for the petitioner states that 

this petition is similar to WP(C) No. 59/2014 which has been 

dismissed as withdrawn with liberty to seek remedy if fresh cause 

of action arises. 

The order dated 8-8-2014 passed to that effect in WP(C) 

No. 59/2014 upon reproduction would read as: 

“WP(C) No. 59 of 2014 

08-08-2014 

Ms. Y.Shylla, Advocate, present for 
the petitioner. 

Shri K.P.Bhattacharjee, Govt. 
Advocate, present for State respondents. 

This case is taken up today on the 
mention made by learned counsel for the 
petitioner. 

Learned counsel for the petitioner 
prays for and is allowed to withdraw the 
writ petition. 

The writ petition is dismissed as 
withdrawn, with liberty to seek remedy, if 
fresh cause of action arises. 

Sd/-

CHIEF JUSTICE” 

As the learned counsel for petitioners does not want to 

press this writ petition and prays for order in terms of the above, it 

is dismissed as withdrawn with liberty in the said terms. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
 

 
 
   

 
 

 

       

  

     

     

         

  

      

   

      

 

 
 

 
 

     
  

 

    
    

 

  
      

 

 

 

   

     

  

 

     

 

WP(C) No. 98 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

I have heard learned counsel for the parties. This matter is 

taken up upon mentioning. 

Mr. K.Sunar, learned counsel for the petitioner states that 

this petition is similar to WP(C) No. 59/2014 which has been 

dismissed as withdrawn with liberty to seek remedy if fresh cause 

of action arises. 

The order dated 8-8-2014 passed to that effect in WP(C) 

No. 59/2014 upon reproduction would read as: 

“WP(C) No. 59 of 2014 

08-08-2014 

Ms. Y.Shylla, Advocate, present for 
the petitioner. 

Shri K.P.Bhattacharjee, Govt. 
Advocate, present for State respondents. 

This case is taken up today on the 
mention made by learned counsel for the 
petitioner. 

Learned counsel for the petitioner 
prays for and is allowed to withdraw the 
writ petition. 

The writ petition is dismissed as 
withdrawn, with liberty to seek remedy, if 
fresh cause of action arises. 

Sd/-

CHIEF JUSTICE” 

As the learned counsel for petitioners does not want to 

press this writ petition and prays for order in terms of the above, it 

is dismissed as withdrawn with liberty in the said terms. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
 

 
 
   

 
 

 

       

  

     

     

         

  

      

   

      

 

 
 

 
 

     
  

 

    
    

 

  
      

 

 

 

   

     

  

 

     

 

WP(C) No. 99 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

I have heard learned counsel for the parties. This matter is 

taken up upon mentioning. 

Mr. K.Sunar, learned counsel for the petitioner states that 

this petition is similar to WP(C) No. 59/2014 which has been 

dismissed as withdrawn with liberty to seek remedy if fresh cause 

of action arises. 

The order dated 8-8-2014 passed to that effect in WP(C) 

No. 59/2014 upon reproduction would read as: 

“WP(C) No. 59 of 2014 

08-08-2014 

Ms. Y.Shylla, Advocate, present for 
the petitioner. 

Shri K.P.Bhattacharjee, Govt. 
Advocate, present for State respondents. 

This case is taken up today on the 
mention made by learned counsel for the 
petitioner. 

Learned counsel for the petitioner 
prays for and is allowed to withdraw the 
writ petition. 

The writ petition is dismissed as 
withdrawn, with liberty to seek remedy, if 
fresh cause of action arises. 

Sd/-

CHIEF JUSTICE” 

As the learned counsel for petitioners does not want to 

press this writ petition and prays for order in terms of the above, it 

is dismissed as withdrawn with liberty in the said terms. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
  

 
 
   

 
 

 

       

  

     

     

         

  

      

   

      

 

 
 

 
 

     
  

 

    
    

 

  
      

 

 

 

   

     

  

 

     

 

WP(C) No. 100 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

I have heard learned counsel for the parties. This matter is 

taken up upon mentioning. 

Mr. K.Sunar, learned counsel for the petitioner states that 

this petition is similar to WP(C) No. 59/2014 which has been 

dismissed as withdrawn with liberty to seek remedy if fresh cause 

of action arises. 

The order dated 8-8-2014 passed to that effect in WP(C) 

No. 59/2014 upon reproduction would read as: 

“WP(C) No. 59 of 2014 

08-08-2014 

Ms. Y.Shylla, Advocate, present for 
the petitioner. 

Shri K.P.Bhattacharjee, Govt. 
Advocate, present for State respondents. 

This case is taken up today on the 
mention made by learned counsel for the 
petitioner. 

Learned counsel for the petitioner 
prays for and is allowed to withdraw the 
writ petition. 

The writ petition is dismissed as 
withdrawn, with liberty to seek remedy, if 
fresh cause of action arises. 

Sd/-

CHIEF JUSTICE” 

As the learned counsel for petitioners does not want to 

press this writ petition and prays for order in terms of the above, it 

is dismissed as withdrawn with liberty in the said terms. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
  

 
 
   

 
 

 

       

  

    

     

         

  

      

  

      

 

 
 

 
 

     
  

 

    
    

 

  
      

 

 

 

   

     

  

 

     

 

WP(C) No. 101 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

I have heard learned counsel for the parties. This matter is 

taken up upon mentioning. 

Mr. K.Sunar, learned counsel for the petitioner states that 

this petition is similar to WP(C) No. 59/2014 which has been 

dismissed as withdrawn with liberty to seek remedy if fresh cause 

of action arises. 

The order dated 8-8-2014 passed to that effect in WP(C) 

No. 59/2014 upon reproduction would read as: 

“WP(C) No. 59 of 2014 

08-08-2014 

Ms. Y.Shylla, Advocate, present for 
the petitioner. 

Shri K.P.Bhattacharjee, Govt. 
Advocate, present for State respondents. 

This case is taken up today on the 
mention made by learned counsel for the 
petitioner. 

Learned counsel for the petitioner 
prays for and is allowed to withdraw the 
writ petition. 

The writ petition is dismissed as 
withdrawn, with liberty to seek remedy, if 
fresh cause of action arises. 

Sd/-

CHIEF JUSTICE” 

As the learned counsel for petitioners does not want to 

press this writ petition and prays for order in terms of the above, it 

is dismissed as withdrawn with liberty in the said terms. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
  

 
 
   

 
 

 

       

  

    

     

         

  

      

  

      

 

 
 

 
 

     
  

 

    
    

 

  
      

 

 

 

   

     

  

 

     

 

WP(C) No. 102 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

I have heard learned counsel for the parties. This matter is 

taken up upon mentioning. 

Mr. K.Sunar, learned counsel for the petitioner states that 

this petition is similar to WP(C) No. 59/2014 which has been 

dismissed as withdrawn with liberty to seek remedy if fresh cause 

of action arises. 

The order dated 8-8-2014 passed to that effect in WP(C) 

No. 59/2014 upon reproduction would read as: 

“WP(C) No. 59 of 2014 

08-08-2014 

Ms. Y.Shylla, Advocate, present for 
the petitioner. 

Shri K.P.Bhattacharjee, Govt. 
Advocate, present for State respondents. 

This case is taken up today on the 
mention made by learned counsel for the 
petitioner. 

Learned counsel for the petitioner 
prays for and is allowed to withdraw the 
writ petition. 

The writ petition is dismissed as 
withdrawn, with liberty to seek remedy, if 
fresh cause of action arises. 

Sd/-

CHIEF JUSTICE” 

As the learned counsel for petitioners does not want to 

press this writ petition and prays for order in terms of the above, it 

is dismissed as withdrawn with liberty in the said terms. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
  

 
 
   

 
 

 

       

  

    

     

         

  

      

  

      

 

 
 

 
 

     
  

 

    
    

 

  
      

 

 

 

   

     

  

 

     

 

WP(C) No. 103 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

I have heard learned counsel for the parties. This matter is 

taken up upon mentioning. 

Mr. K.Sunar, learned counsel for the petitioner states that 

this petition is similar to WP(C) No. 59/2014 which has been 

dismissed as withdrawn with liberty to seek remedy if fresh cause 

of action arises. 

The order dated 8-8-2014 passed to that effect in WP(C) 

No. 59/2014 upon reproduction would read as: 

“WP(C) No. 59 of 2014 

08-08-2014 

Ms. Y.Shylla, Advocate, present for 
the petitioner. 

Shri K.P.Bhattacharjee, Govt. 
Advocate, present for State respondents. 

This case is taken up today on the 
mention made by learned counsel for the 
petitioner. 

Learned counsel for the petitioner 
prays for and is allowed to withdraw the 
writ petition. 

The writ petition is dismissed as 
withdrawn, with liberty to seek remedy, if 
fresh cause of action arises. 

Sd/-

CHIEF JUSTICE” 

As the learned counsel for petitioners does not want to 

press this writ petition and prays for order in terms of the above, it 

is dismissed as withdrawn with liberty in the said terms. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
  

 
 
   

 
 

 

       

  

    

     

         

  

      

  

      

 

 
 

 
 

     
  

 

    
    

 

  
      

 

 

 

   

     

  

 

     

 

WP(C) No. 104 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

I have heard learned counsel for the parties. This matter is 

taken up upon mentioning. 

Mr. K.Sunar, learned counsel for the petitioner states that 

this petition is similar to WP(C) No. 59/2014 which has been 

dismissed as withdrawn with liberty to seek remedy if fresh cause 

of action arises. 

The order dated 8-8-2014 passed to that effect in WP(C) 

No. 59/2014 upon reproduction would read as: 

“WP(C) No. 59 of 2014 

08-08-2014 

Ms. Y.Shylla, Advocate, present for 
the petitioner. 

Shri K.P.Bhattacharjee, Govt. 
Advocate, present for State respondents. 

This case is taken up today on the 
mention made by learned counsel for the 
petitioner. 

Learned counsel for the petitioner 
prays for and is allowed to withdraw the 
writ petition. 

The writ petition is dismissed as 
withdrawn, with liberty to seek remedy, if 
fresh cause of action arises. 

Sd/-

CHIEF JUSTICE” 

As the learned counsel for petitioners does not want to 

press this writ petition and prays for order in terms of the above, it 

is dismissed as withdrawn with liberty in the said terms. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
  

 
 
   

 
 

 

       

  

    

     

         

  

      

  

      

 

 
 

 
 

     
  

 

    
    

 

  
      

 

 

 

   

     

  

 

     

 

WP(C) No. 105 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

I have heard learned counsel for the parties. This matter is 

taken up upon mentioning. 

Mr. K.Sunar, learned counsel for the petitioner states that 

this petition is similar to WP(C) No. 59/2014 which has been 

dismissed as withdrawn with liberty to seek remedy if fresh cause 

of action arises. 

The order dated 8-8-2014 passed to that effect in WP(C) 

No. 59/2014 upon reproduction would read as: 

“WP(C) No. 59 of 2014 

08-08-2014 

Ms. Y.Shylla, Advocate, present for 
the petitioner. 

Shri K.P.Bhattacharjee, Govt. 
Advocate, present for State respondents. 

This case is taken up today on the 
mention made by learned counsel for the 
petitioner. 

Learned counsel for the petitioner 
prays for and is allowed to withdraw the 
writ petition. 

The writ petition is dismissed as 
withdrawn, with liberty to seek remedy, if 
fresh cause of action arises. 

Sd/-

CHIEF JUSTICE” 

As the learned counsel for petitioners does not want to 

press this writ petition and prays for order in terms of the above, it 

is dismissed as withdrawn with liberty in the said terms. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
  

 
 
   

 
 

 

       

  

    

     

         

  

      

  

      

 

 
 

 
 

     
  

 

    
    

 

  
      

 

 

 

   

     

  

 

     

 

WP(C) No. 106 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

I have heard learned counsel for the parties. This matter is 

taken up upon mentioning. 

Mr. K.Sunar, learned counsel for the petitioner states that 

this petition is similar to WP(C) No. 59/2014 which has been 

dismissed as withdrawn with liberty to seek remedy if fresh cause 

of action arises. 

The order dated 8-8-2014 passed to that effect in WP(C) 

No. 59/2014 upon reproduction would read as: 

“WP(C) No. 59 of 2014 

08-08-2014 

Ms. Y.Shylla, Advocate, present for 
the petitioner. 

Shri K.P.Bhattacharjee, Govt. 
Advocate, present for State respondents. 

This case is taken up today on the 
mention made by learned counsel for the 
petitioner. 

Learned counsel for the petitioner 
prays for and is allowed to withdraw the 
writ petition. 

The writ petition is dismissed as 
withdrawn, with liberty to seek remedy, if 
fresh cause of action arises. 

Sd/-

CHIEF JUSTICE” 

As the learned counsel for petitioners does not want to 

press this writ petition and prays for order in terms of the above, it 

is dismissed as withdrawn with liberty in the said terms. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
  

 
 
   

 
 

 

       

  

    

     

         

  

      

  

      

 

 
 

 
 

     
  

 

    
    

 

  
      

 

 

 

   

     

  

 

     

 

WP(C) No. 107 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

I have heard learned counsel for the parties. This matter is 

taken up upon mentioning. 

Mr. K.Sunar, learned counsel for the petitioner states that 

this petition is similar to WP(C) No. 59/2014 which has been 

dismissed as withdrawn with liberty to seek remedy if fresh cause 

of action arises. 

The order dated 8-8-2014 passed to that effect in WP(C) 

No. 59/2014 upon reproduction would read as: 

“WP(C) No. 59 of 2014 

08-08-2014 

Ms. Y.Shylla, Advocate, present for 
the petitioner. 

Shri K.P.Bhattacharjee, Govt. 
Advocate, present for State respondents. 

This case is taken up today on the 
mention made by learned counsel for the 
petitioner. 

Learned counsel for the petitioner 
prays for and is allowed to withdraw the 
writ petition. 

The writ petition is dismissed as 
withdrawn, with liberty to seek remedy, if 
fresh cause of action arises. 

Sd/-

CHIEF JUSTICE” 

As the learned counsel for petitioners does not want to 

press this writ petition and prays for order in terms of the above, it 

is dismissed as withdrawn with liberty in the said terms. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
  

 
 
   

 
 

 

       

  

    

     

         

  

      

  

      

 

 
 

 
 

     
  

 

    
    

 

  
      

 

 

 

   

     

  

 

     

 

WP(C) No. 108 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

I have heard learned counsel for the parties. This matter is 

taken up upon mentioning. 

Mr. K.Sunar, learned counsel for the petitioner states that 

this petition is similar to WP(C) No. 59/2014 which has been 

dismissed as withdrawn with liberty to seek remedy if fresh cause 

of action arises. 

The order dated 8-8-2014 passed to that effect in WP(C) 

No. 59/2014 upon reproduction would read as: 

“WP(C) No. 59 of 2014 

08-08-2014 

Ms. Y.Shylla, Advocate, present for 
the petitioner. 

Shri K.P.Bhattacharjee, Govt. 
Advocate, present for State respondents. 

This case is taken up today on the 
mention made by learned counsel for the 
petitioner. 

Learned counsel for the petitioner 
prays for and is allowed to withdraw the 
writ petition. 

The writ petition is dismissed as 
withdrawn, with liberty to seek remedy, if 
fresh cause of action arises. 

Sd/-

CHIEF JUSTICE” 

As the learned counsel for petitioners does not want to 

press this writ petition and prays for order in terms of the above, it 

is dismissed as withdrawn with liberty in the said terms. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
  

 
 
   

 
 

 

       

  

    

     

         

  

      

  

      

 

 
 

 
 

     
  

 

    
    

 

  
      

 

 

 

   

     

  

 

     

 

WP(C) No. 109 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

I have heard learned counsel for the parties. This matter is 

taken up upon mentioning. 

Mr. K.Sunar, learned counsel for the petitioner states that 

this petition is similar to WP(C) No. 59/2014 which has been 

dismissed as withdrawn with liberty to seek remedy if fresh cause 

of action arises. 

The order dated 8-8-2014 passed to that effect in WP(C) 

No. 59/2014 upon reproduction would read as: 

“WP(C) No. 59 of 2014 

08-08-2014 

Ms. Y.Shylla, Advocate, present for 
the petitioner. 

Shri K.P.Bhattacharjee, Govt. 
Advocate, present for State respondents. 

This case is taken up today on the 
mention made by learned counsel for the 
petitioner. 

Learned counsel for the petitioner 
prays for and is allowed to withdraw the 
writ petition. 

The writ petition is dismissed as 
withdrawn, with liberty to seek remedy, if 
fresh cause of action arises. 

Sd/-

CHIEF JUSTICE” 

As the learned counsel for petitioners does not want to 

press this writ petition and prays for order in terms of the above, it 

is dismissed as withdrawn with liberty in the said terms. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
  

 
 
   

 
 

 

       

  

    

     

         

  

      

  

      

 

 
 

 
 

     
  

 

    
    

 

  
      

 

 

 

   

     

  

 

     

 

WP(C) No. 110 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

I have heard learned counsel for the parties. This matter is 

taken up upon mentioning. 

Mr. K.Sunar, learned counsel for the petitioner states that 

this petition is similar to WP(C) No. 59/2014 which has been 

dismissed as withdrawn with liberty to seek remedy if fresh cause 

of action arises. 

The order dated 8-8-2014 passed to that effect in WP(C) 

No. 59/2014 upon reproduction would read as: 

“WP(C) No. 59 of 2014 

08-08-2014 

Ms. Y.Shylla, Advocate, present for 
the petitioner. 

Shri K.P.Bhattacharjee, Govt. 
Advocate, present for State respondents. 

This case is taken up today on the 
mention made by learned counsel for the 
petitioner. 

Learned counsel for the petitioner 
prays for and is allowed to withdraw the 
writ petition. 

The writ petition is dismissed as 
withdrawn, with liberty to seek remedy, if 
fresh cause of action arises. 

Sd/-

CHIEF JUSTICE” 

As the learned counsel for petitioners does not want to 

press this writ petition and prays for order in terms of the above, it 

is dismissed as withdrawn with liberty in the said terms. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
  

 
 
   

 
 

 

       

  

    

     

         

  

      

  

      

 

 
 

 
 

     
  

 

    
    

 

  
      

 

 

 

   

     

  

 

     

 

WP(C) No. 111 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

I have heard learned counsel for the parties. This matter is 

taken up upon mentioning. 

Mr. K.Sunar, learned counsel for the petitioner states that 

this petition is similar to WP(C) No. 59/2014 which has been 

dismissed as withdrawn with liberty to seek remedy if fresh cause 

of action arises. 

The order dated 8-8-2014 passed to that effect in WP(C) 

No. 59/2014 upon reproduction would read as: 

“WP(C) No. 59 of 2014 

08-08-2014 

Ms. Y.Shylla, Advocate, present for 
the petitioner. 

Shri K.P.Bhattacharjee, Govt. 
Advocate, present for State respondents. 

This case is taken up today on the 
mention made by learned counsel for the 
petitioner. 

Learned counsel for the petitioner 
prays for and is allowed to withdraw the 
writ petition. 

The writ petition is dismissed as 
withdrawn, with liberty to seek remedy, if 
fresh cause of action arises. 

Sd/-

CHIEF JUSTICE” 

As the learned counsel for petitioners does not want to 

press this writ petition and prays for order in terms of the above, it 

is dismissed as withdrawn with liberty in the said terms. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 



 
  

 
 

 
   

 
 
 

 

   

     

      

  

     

 

 

     

 

 

 

 

 

 

 

 

 

WP(C) No. 307 of 2014 

BEFORE
 
THE HON’BLE MR JUSTICE UMA NATH SINGH
 

CHIEF JUSTICE (ACTING)
 

03.09.2014 

Ms. N.G.Shylla, learned counsel for State respondents 

prays for and is granted 10(ten) days’ time to seek instruction and 

file affidavit-in-opposition. 

Issue notice of application for interim relief also. 

CHIEF JUSTICE (ACTING)   

S.Rynjah 


